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BEFNI' TITE NATIOI{AL GREEN TRIBUNAL,
WE,STERN ZONE BE,I{CH, PUNE

IN
ORIGINAL APPLICATION NO. 78OF 2O2O(WZ) with f.A. 12312020

(wz)

Shri. Vinod Kashinath Patkar & Others ....Applicants

Versus

shri.Nilesh Suresh chavan & others.......Respondents.

AF'FIDAVIT-IN.REPLY ON BEHALF OF RESPONDENT NUMBER 9

I, Shri.Bhikaji Dehu Gaikwad, Incharge Assistant Conservator of Forests,
(Afforestation and wildlife) wada, Tal. wada, Dist. palghar, do hereby
solemnly affirm on behalf of respondents Nos. 9 as under:

1. I say that, I have perused a copy of the Miscellaneous Application in O.A.
No.78 of 2020(WZ) with I.A. No.l23 of \O2O(WZ) as well as other relevant
records of the case. I crave leave of this Hon'ble Tribunal to further add or
amend the affidavit and/or file additional affidavit, if necessary. I say that, I
have been authorized to file this affidavit on behalf of the Respondents No.9.

2. At the outset,the introductory background of the present case is
expounded upon in order to provide context and establish a foundational
understanding of the matter at hand, as under;-

3. The Government of Maharashtra, in accordance with the provisions of the
Wildlifd Protection Act 1972, duly proclaimed the Tansa Wildlife Sanctuary as
a protected area on September 11, 1985. Pursuant to the directives issued by the
National Board of Wildlife,.as articulated in a communication dated May 27,
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2005, it was mandated that each protected area establish an Eco-sensitive Zone
of approximately 10 kilometres around its perimeter to effectively regulate and
promote activities in consonance with the unique requirements of the respective
areas. In alignment with these imperatives, a preliminary notification pertaining
to the Eco-sensitive Zone of the Tansa Wildlife Sanctuary was drafted and
subsequently received official endorsement from the Ministry of Environment,
Forests and Climate Change (MoEFCC) through notification numb er 2566 (A),
dated August 10, 2017.(Copy is annexed herewith and marked as Annexure-
A)It is noteworthy that this notification pertains to 58 villages within Wada
Taluka and 10 villages within MokhadaTaluka under the jurisdiction of the
Jawhar Forest Division.

4. In accordance with a formal communication issued by the Ministry of
Environment, Forests and climate change (MoEFCC), specifically the ESZ
Department in New Delhi, as delineated in Letter No. 2-27l2Ol7lES dated
February 17, 2022, (Copy is annexed herewith and marked as Annexure - B) it
has come to light that the aforesaid MoEFCC notification number 2566 (A),
dated August 10,20L7, has since lapsed. Consequently, the state government of
Maharashtra has been mandated to issue a fresh notification regarding the Eco-
sensitive zone.

5. In adherence to the aforementioned directive from the MoEFCC, the
Principal Chief Conservator of Forest (Wildlife), Maharashtra, through a letter
bearing reference no. Cell 23(2)lWLlSurvey/P.K. 43(IV)l3141lZO2t-22, dated
March 4, 2022, instructed the Chief Conservator of Forest (CCF), Thane, to
formulate the requisite notification along with demarcation of the boundaries.
Subsequently, the Chief Conservator of Forest, Thane, directed the Deputy
Conservator of Forests, Shahapur, who also serves as the Member Secretary, to
engage in comprehensive consultations with stakeholders and prepare a detailed
notification for submission to the state government for requisite approvals.
Following these consultations, the Deputy Conservator of Forests, Shahapur,
has diligently crafted a notification, which has been submitted to the CCF,
Thane, for further processing.

6. Furthermore, it is pertinent to note that in accordance with the ruling of
the Honourable Supreme Court in Writ Petition 46012004, dated December 4,
2006, it has been decreed that protected areas, including National Parks and
Sanctuaries, for which an Eco-Sensitive area has not been officially designated,
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shall be regarded as possessing a default Eco Sensitive Zone (ESZ) with a
radius of l0 kilometres. In light of the expiration of the 2Ol7 draft notification
for the Tansa Wildlife Sanctuary, until such time as the final notification for the
Sanctuary is issued, the area within a l0-kilometre radius from the sanctuary's
boundary shall be deemed the Eco-sensitiv,e Zone.

7. Furthermore, pursuant to the directives issued by the Honourable
National Green Tribunal, New Delhi, in an order dated February 27,2019,
(Copy is annexed herewith and marked as Annexure - C) until the notification
conceming the ESZ around the Tansa Wildlife Sanctuary is conclusively
finalised, the area within a lO-kilometre radius from the sanctuary's boundary
shall be duly recognized as the ESZ.

8. In this context, it is imperative to acknowledge that within the 10-
kilometre radius surrounding the Tansa Wildlife Sanctuary's boundary, a total of
114 villages in Wada Taluka and 18 villages in MokhadaTaluka have been
encompassed within the ambit of this Eco-sensitive zone.

9. In the correspondence, denominated by letter reference Home/I(-llT-
lA{iklesh ChavanAvl.R.H.L/Firecracker Complaint/SR 42, dated the lst day of
December in the year 2022, the Collector of Palghar (hereinafter referred to as

"the Collector") did communicate with the Office of the Deputy Conservator of
Forests, Jawhar, (hereinafter referred to as "the Deputy Conservator") inquiring
into the geographic inclusion of certain villages, namely, Harsole, Wada, Desai,
and Parali, within the territorial confines of the Tansa Eco-Sens itive Zone
(ESZ). Furthermore, an inquiry was made regarding the issuance or non-
issuance of the final notification pertaining to the Tansa Wildlife Sanctuary.

10. It is noteworthy that, in response to the aforementioned communication, it
was expounded that the villages under consideration do indeed fall within the
10-kilometre perimeter surrounding the sanctuary. Moreover, it was disclosed
that the final notification pertaining to the sanctuary has not yet been
promulgated, and the formulation of the final notification, which takes into
account diverse stakeholder interests, is in a state of ongoing progression.

11. It'is additionally observed that the Draft Notification for the Tansa
wildlife sanctuary, dated August lo,2017 (English Translation, page no.25),
contains a discrete table enumerating proscribed activities that are categorically
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prohibited from being conducted within the boundaries of the ESZ. Specifically,
item number 4, denominated as "LJse or production or processing of any

hazardous substances," is conspicuously characterised in the remarks column as

"Prohibited" (hereinafter referred to as "Exhibit").In Section 2(1)(b) of the

Explosives Act, 1884, the term "explosive substance" is expansively defined,

encompassing a diverse array of substances, among which fireworks fall.
Fireworks are specifically delineated as "articles crafted utilizing gunpowder or
alternative explosive components." Consequently, any firework incorporating
gunpowder or any other explosive constituent attains the classification of an

explosive substance within the purview of the aforementioned Act.

12. The incorporation of such articles within the ambit of 'explosives' serves

as a compelling basis for justiffing the proscription of such perilous activities in
ecologically sensitive regions.

13. It is herein reiterated that, in the judicial pronouncement rendered by the

Supreme Court of India in the matter of T.N. GodavarmanThirumulpad v.

Union of India, being Write Petition (Civil) No. 202 of 1995 IA No. 131377 of
2022, the Court elucidated that the declaration of Eco-Sensitive Zones

surrounding National Parks and Wildlife Sanctuaries is motivated by the intent

to create a protective buffer, akin to a 'Shock Absorber,' for these protected

areas. These zones are also envisaged to function as transitional territories,
bridging the gap between regions of heightened conservation protection and

those involving reduced safeguards.

14. In consonance with the elucidation provided above, it is underscored that

the storage of potentially inflammable and explosive materials within this

locale, designed to function as a protective buffer, runs counter to the

fundamental objective behind the establishment of the ESZ around Protected

Areas. Furthermore, it is plausible that any unforeseen conflagration may

engender catastrophic consequences for the forest ecosystem, serving as the

catalyst for widespread forest fires. The grave concern expressed herein stems

from the realisation that fires pose an existential threat to both wildlife and the

overall ecological equilibrium, as they inflict not only irreparable harm but also

necessitate protracted periods for the re-establishment of the natural balance.

15. The "precautionary principle," a fundamental tenet within the realm of
environmental jurisprudence and policy, advocates the adoption of preventive

i/{" --\
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measures in instances marked by uncertainty and the potential for risks to public
health or the environment. Key principles underpinning this doctrine typically
encompass the concept of anticipatory action, which impels the implementation

of preventive measures even in the absence of unequivocal scientific evidence

when there exists reasonable grounds to suspect that an activity, product, or
process may jeopardise human well-being or environmental integrity.

16. In the case at hand, it is manifestly evident that the storage of substantial

quantities of hazardous materials within vulnerable transition zones poses an

escalated risk of fire outbreaks and associated hazards, including noise

pollution, which has the capacity to disrupt the indigenous wildlife in the

vicinity. The overarching objective of the ESZ encircling protected areas is to
forestall the establishment of industrial and other activities that might
undermine the comprehensive preservation of these fragile ecosystems. Should

potentially perilous activities, such as the storage of explosives in buffer zones,

be sanctioned, the imminent fires and environmental pollution within the region
will persist unabated.

17. To conclude, the letter from the Deputy Conservator of Forest, Jawhar

Forest Division, dated 0910312023, (Copy is annexed herewith and marked as

Annexure - D) to the District Collector Palghar, aligns with the earlier

discussion and supports the management needs of the ecologically sensitive area

around the Wildlife Sanctuary.

In the facts and circumstances mentioned here-in-above, I say and submit

that the Hon'ble Tribunal may pass appropriate order.

,-'-/,
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(Bhikaji Dehu Gaikwad)
Assistant Conservator of Forests,

(Afforestation and Wildlife) Wada, Tal.

Wada, Dist. Palghar
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VERIFICATION

Shri.Bhikaji Dehu Gaikwad,r' D'orl'5nlKaJl Dehu Gaikwad, Incharge Assistant Conservator of Forests,
(Afforestation and wildlife) wada, Tal. wada, Dist. palghar, do hereby state on
solemn affrrmation that whatever stated herein above is based upon the
information derived from the official records, which I believe to be true and
correct' The present affidavit-in-reply is drafted and settled as per instructions
given by me. The contents of the present affidavit are true and correct.
Solemnly affirmed at ;'.u-),r )
This i'{ {)'duy of S.pt.rrUer, 2023 )

(BhikajiDehuGaikwad)
Assistant conservator of Forests,

(Afforestation and Wildlife) Wada, Tal.
Wada, Dist. Palghdr,

I,

I Identify the Respondeot,

M ,'j!.i\;co It 1TL[r/
National Green TriuilJr (wz) pune.

--r, i) t. tir cfC (

(dn.gt'@)
'itl,'t* {frfiqt{fi

gCtf uffi1l nqn

NOTARIAL NOTARIAL NOTARIAL

BEFORE ME
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tilANGr{LA

'1 8'sEP ?e43

555608
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MINISTRY OF ENVIORNMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION

New Delhi, the 10th August,2017

s'o' zsoo@)- The following draft of the notification, which the central Government proposesto issue in exercise of the powers conlened u^v r^,r9*1"ti"n-[y, ,.4 with clause (v) and clause (xiv) ofsub-section (2) and sub-section (3) of section iof the pnui.oi-.nt (protection) Aci, tggo e9 oft9g6) ishereby published, as required under sub-rule (3) of rule s oiirr..Br,uironment (protection) Rules, 19g6, forthe information of the public likely to be. affLctea tt 
"."uy; 

uni noti". is hereby given that the said draftnotification shall be taken into consideration o, or_uft., ir{. 
".pi.y 

of a period of iixty days from the dateon which copies of the Gazette containing this notificution ur.'rirude available to the public;
Any person interested in making any.objections or suggestions on the proposals contained in thedraft notification may forward the same i-n writing, ro, cor,siJeroltion of the c;rilib;rernment within theperiod specified above 

1o 
tfre Secretary, Ministij, of enuiror.ent, Forest and Climate Change, IndiraParyavaran Bhawan, J-orlash Road, Aliganj, New oettri-rroobg, oi send it,o,t" 

"-,,,ail 
address of theMinistry at eszme@nic.in

Draft Notification
WHEREAS, the Tansa wildlife sanctuary District Thane lies between Longitudes 73010, 00,,to 730 25' oo" N and Latitudes Do ;a; oo" ,o l6d ;;;;;;,'in Shahapur,wada and Mokhada taluka ofThane district of Maharashtra state and extends over an area of 304.g1 square kilometers;
AI\D WHEREAS, the leopard (panther pardus) is the species of vital importance in Tansawildlife sanctuary, besides ,o-. oi the most .ndung...d species likc Rusty-Spotted cat, Jungle cat,Small Indian civet, common Palm civet, Mouse oeJr, noiin Rock pythor, nut-inute, Indian cobra,Russel's viper, checkered keelback, common monitor, .1.., ur. also found in ini, i-.tuury;
AND WHEREAS, the area has a very high floral diversity and supports large number of habitatAin (Terminalia alata/var-tomentosa), Ashi'(M"rriri;puilo-"*r_), Amba (Mangi/bria indica), amati(wavding) (Embelia tsieriam-cottaml,'lry3ni'M;t";y;;"ilmbelratum), 

Apta 4iininra retusa), Asna(Bridelia retusa), Arjunsadada (Teriina[io o4urr1, i,h.on (Kakar-Bhekal) (Flacourtia ramontchi(synflacourtia indica)), lvali (Phylianthus embliia), Babul (Acacia nilotiia )))inai"oy, Bel (Aeglemarmelos)' Bakula (Mimusops eleigi), Bava- (Bhav ii lCririo p*rry, 
i_?i;d" fterminaria beyirica),Bhendi (Thespesia poyulnei), Bhoira'(Gtochiaion ittiri"r*>,,Bhoka(Shelute) (cordia Dichotoma),Bhor Jambhul (Ameania baccifera),BhutLsh@awset) furttr"i.rarqorilrol,errili"'ierrn or Bhutaksha)(cassine glauca), Biba. 1i"*iiorpu, anacardium), Bibil (pterocarpus marsupium), Bondara(Lagerstroemia parviflora), Bor (Ziziphus iuiuoel_ysynllipnis mauritrana), chambuli (Bauhinia vahili),chanda'chandva (Macaranga 

'peltate),-_inir,gLiroii-'1a*iononio 
lanzan), chera (Erinoicarpusnimmonii)' chinch (Tamarindus-indicai,' oandoshi toairii trnceaoloria), 6lr*rrloahivel) (cordiamacleodi)' Datir (Ficus heterophylla),'Dhu*u, 1ir"*ioTiiio"yotio.y, Dhavada (Anogeissus latifolia),Dikemali (Gardenia 

.resiniferaj, Gol"(Trema orientalis), Hed_(Adina cordifolia), Hfuda (Terminoliachebula), Jamba (xvtia xylocarpa), {ytrr (syzygium 
"*r;;:k"dvai (Hymenodictyon orixerse),Kakad

.1-. -t:.-Z m\
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6.

7.
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(Garuga pinnata), Kondal (sterculia (Jrens), Karambel (Dillenia Pentagtna), Karlilimb(Kadilimb)
(lulurraya koenigill) are also found in this Sanctuary;

AND WHEREAS, the area has found some avi-faunal Little Grebe, Cormorant, lndian Shag, Little
Cormorant, Darter, Pond Heron, Cattle Egret, Large Egret, Little Egret, Night Heron, Chestout Bittern,
Painted Stork, Openbill Stork, Whitencked Stork, Blacknecked Stork, Black lbis, Glossy lbis, Spoonbill,
Lesser Flamingo, Lesser Whistling Teal, Pintail, Common Teal, Spotbill Duck, Mallared, Gadwal, Wigeon,
Garganey, Shoveller, Common Pochard, White-Eyed Pochard, Cotton Teal, Comb Duck, Blackwinged Kite,
Black Kite, Blackeared Kite, Brahminy Kite, Shikra, Sparrowhawk, White-eye buzzatd Eagle, Bonelli's
Eagle, Eastern Steppe Eagle, Tawny Eagle, Palla's Fishing Eagle, lndian Longbilled Vulture, Indian
Whitebacked Vulture, Marsh Harrier, Montagu's Harrier, Pale Harrier, Crested Serpent Eagle, Peregrine

Falcon, etc.

AND WHEREAS, it is necessary to conserve and protect the area around the protected area of
Tansa Wildlife Sanctuary as Eco-sensitive Zone from ecological and environmental point of view and to
prohibit industries or class of industries and their operations and processes in the said Eco-sensitive Zone;

NOW, THEREFORE, in exercise of the powers conferred by sub-section (1) read with and

clause (v) and clause (xiv) of sub - section (2) of section 3 of the Environment (Protection) Act, 1986 (29

of 1986) and sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986, the Central Government
hereby notifies the extent ranging between 600m - 9.5 Km from the boundary of the protected area of the

Tansa Wildlife Sanctuary in the State of Maharashtra as the Eco-sensitive Zone (herein after called as the

Eco-sensitiv e Zone), namely: -

L.Extent and boundaries of Eco-sensitive Zone.- (1) The said Eco-sensitive Zone would cover an area of
625.30 Sq.Km. in Thane District of Maharashtra State consisting of Forest area of 303 .25 sq km and non-
forest area of 322.046 sq km including 145 villages. The Eco-sensitive zone extends from 600m to 9.5 km
from the boundary of Tansa Wild life Sanctuary. The development blocks of District Thane which were
included in ESZ around Tansa Wildlife Sanctuary are Shahapur, Bhiwandi, Wada and Mokhada.

(2) The list of geo co- ordinates of the Eco SensitiveZone is appended as Annexure-Il.

(3) Eco-sensitive Zone is bounded by the forests and private area of Shahapur Forest Division on
Eastern side, by Thane Division on Southern side and Jawhar Division on Westem and Northern
sides. The rnap of the Sanctuary along with the proposed Eco-sensitive Zone is appended as

Annexure I-A and Annexure I-B.

(4) the Tehsil wise area included in proposed Eco-sensitive Zone is as given under:

(5)The list of the villages falling within the Tansa Eco-sensitive Zone is appended as Annexure-
III.

2. Zonail Master Plan for the Tansa Eco-sensitive Zone. - (l) The State Government shall, for the
purpose of the Eco-sensitive Zone prepxe, a Zonal Master Plan, within a period of two years from the date
of publicition of final notification in the Official Gazette, in consultation with local people and adhering to
the stipulations given in this notification for consideration and approval of the Competent Authority in the
State Government.

(2) The Zonal Master Plan for the Eco-sensitive Zone shall be prepared by the State Government in such
manner as is specified in this notification and also in consonance with the relevant Central and State laws
and the guidelines issued by the Central Government, if any. The Zonal Master Plan shall be approved by the

Name of Tahsil Area of Eco-Sensitive Zone

Shahapur 328.775 sq.km.

Bhiwandi 36.953 sq.km.

Mokhada 53.407 sq.km.

Wada 206. 165 sq.km

Total 625.300 Sq.km.
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(3) The Zonal Mastel flan shall be prepared in consultation with the following State Departments, for
integrating the ecological and environmental considerations into the said plan nu-jyr-

(i) Environment;

(ii) Forest and Wildlife;

(iii)Agriculture;

(iv) Revenue;

(v) Urban Development;

(vi)Tourism;

(vii) Rural Development;

(viii) Inigation and Flood Control;

(ix)Municipal;

(x) Panchayati Raj;

(xi) Maharashtra State Pollution Control Board; and.

(xii) Public Works Department.

(a) The Zonal Master Plan sha-lI not impose any restriction on the approved existing land use, infrastructure
and activities, unless so specified in this notification and the Zonal Master plan sha'il factor in improvement
of all infrastructure and activities to be more efficient and eco-friendly.

(5) The Zonal Master Plan shall provide for restoration of denuded areas, conservation of existing water
bodies, management of catchment areas, watershed management, groundwater management, soil and
moisture conservation, needs of local community and such othir aspects of the ecology and environment that
need attention.

(6) The Zonal Master Plan shall demarcate all the existing worshipping places, village and urban settlements,
types and kinds of forests, agricultural areas, fertile lands, g.e.n u.ea, such asl parks and like places,
horticultural areas, orchards, lakes and other water bodies and ilso with supporting'maps. The plan shall be
supported by Maps giving details of existing and proposed land use features.

(7) The Zonal Master Plan shall regulate development in Eco-sensitiv e Zone as to ensure Eco-friendly
development for livelihood security of local communities.

(8) The Zonal Master Plan shall be a reference document for the Monitoring Committee for carrying out its
functions of monitoring vide the provisions of this notification.
3' Measures to be taken by State Government.- The State Government shall take the following measures
for giving effect to the provisions of the final notification, namely:-
(1) Land use'- Forests, horticulture areas, agricultural areas, parks and open spaces earmarked for
recreational purposes in the Eco-sensitive Zone shall not be uied o. .onrirt.d into areas for major
commercial or industrial activities. Such areas shall be clearly defined in the Zonal Master plan along w"ith
maps.

Provided that the conversion of agricultural and other lands within the Eco-sensitive Zone may bepermitted on the recommendation of the Monitoring Committee, and with the prior approuut oi tt.
competent authority under Regional Town Planning Act and other rules and regulations of CentraUstate
Government as applicable, to meet the residential neids of the local residents, anifor the activities listed in
column (2) of the Table in paragraph 4, namely:-

(i) Eco Friendly cottages for temporary occupation of tourists such as tents, wooden houses, etc. for
eco-friendly tourism activities;

(ii) commercial water resources including ground water harvesting;

(iii)Fencing of existing premises of hotels and lodges;

(iv) Widening and strengthening of existing roads and construction of new roads; .? ->
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Provided further that no use of tribal land shall be permitted for commerciar and industrial
$iJfi?Xffi::il:i:1ffi5'3:;:ii:l,ms::,'*ri:r,!_"r;; competent authority under Regionar rownPlanning Act and other rules una..Juiuii#a orState Governme;lTflT:il;:tffif,,:ljj:ffiilXili;:of article 244 of the constitution ot",rr. r* r"r 1! ,r-. t-.rrrg in^ ar* including the Schedured Tribes andother Traditionar Forest Dwellers (necognition orrorest nigir".i ao, 2006 (2 of 2007):

Provided also that any error appearing in the land records within the Eco-sensitive Zone shall becorrected by the State Government, aft'er obtating thr;i"*r;; Monitoring committee, once in each case
i::".t,1T:'L1:f#""lii'ri::"' snuri u" i,ti-ated tJ the central co,,.ro-".,t-i, ,r.-nai"ir,.y orEnvironment,

except.l;r"'i;tJlT.:l1t$:rtTn;ffi:'* or error sharr not incrude change or rand use in any case

habitat *Tr:;:l"j:ff,iH1t 
to reforest the unused or unproductive agricultural areas with afforestation and

(2) Natural water bodies'- The catchment areas of all natural springs/rivers/ channels shall be identified andplans for their conservation and rejuvenation rrraii"lr."rp"*ed in the ZonalMaster pran.
(3) Tourism/Eco-Tourism'- (a) All new eco-tourism activities or expansion of existing tourism activitieswithin the Eco-sensitive Zone sirall be as per the Tourism t turt.. plan for the Eco-sensitive Zone.

SlJh|,|,"JHHT"H:fjfl*|l.l.be prepared bv Department or rourism in consultation with State

(c) The Tourism Master pran shail form a component of the zonarMaster pran.
(d) The activities of eco-tourism shall be regulated as under, namely:-

(i) no new construction of hotels and resorts shall be allowed within 1 kilometre from the boundaryof the wildlife Sanctuary or upto the extent of the ESZ whichever is nearer. However, beyond the distanceof 1 kilometre from the boundary of the,wildlife.sa*r-"wiil the extent 
"f 

;h. Eco-sensitiv e zone, theestablishment of new hotels and iesorts shall be allowed oniy i, pre-defined uroo"rigrated areas for Eco-tourism facilities as per Tourism Master plan.

(ii) all new tourism activities or expansion of existing tourism activities within the Eco-sensitiveZone (beyond I kilometre) shall be in accord"n{i,r, ,ir. e.ia.hres issued by the central Government inthe Ministry of Environment, Forest and climate ctunge-un? tr,e eco-tourism guidelines issued by NationalTiger conservation Authority (as amended from time ffi-.i*ir*, emphasis on-eco-tourism;(iii) until the Zonal Master Plan is approved, development for tourism and expansion of existingtourism activities shall be permitted by the coniirned regulatory authorities based on the actual site specificscrutiny and recommendation of the Monitoring corimitt"" and no new hotel /resort or commercialestablishment construction is permitted within ESi area.
(4) Natural Heritage'- All sites of valuable natural heritage in the Eco-sensitive Zone, such as the gene poolreserve areas, rock formations, waterfalls, springs, 

-g9lq;, groves, caves, points, walks, rides, cliffs, etc.shall be identified and a heritage conservation plai rrrluu"u" oiu"^ up for their preservation and conservationas a part of the Zonal Master plan.

(5) Man- made Heritage sites.- Buildings, structures, artefacts, areas and precincts of historicalarchitectural, aesthetic, and cultural significance shall be indentified in the Eco-s.rrJiriu. zone andr,..itug!conservation plan for their conservation shall be prepared as part ZonalMaster plan.
(6) Noise Pollution'- Prevention and contro_l of noise pollution in the Eco-sensitive Zone shall be compliedwith in accordance with Noise Pollution (Regulation And control) Rules, 2000 under the Environment(Protection) Act, 1986 and amendments thereto.
(7) Air Pollution'- Prevention and control of air pollution in the Eco-sensitive Zone shall be complied within accordance'with the provisions of the Air (Prwention and Ctntrol of pollutionj Act, lggl (14 of lggl)and rules made thereunder and amendments thereto.
(8) Discharge of Effluents.- Discharge of treated effluent in Eco-sens itive Zoneshall be in accordance withthe provisions of the General Standards for Discharge of rnvironmental pollutants covered under thJEnvironmental (Protection) Act, 1986 and rules m-ade thereunder or standards stipulated by StateGovernment whichevgr is more stringent.
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(9) Solid Wastes.- Disposal and Management of solid wastes shall be as under:-
(a) The solid waste disposal and management in Eco-sensitive Zone shall be carried out in

accordance with the Solid Waste Management Rules, 2016 and published by the Government of lndia in the
Ministry of Environment, Forests and Climate Change vide notification number S.O. 1357 (E), dated gth
April, 2016 as amended from time to time;

(b) the inorganic material may be disposed in an environmental acceptable manner at site identified
outside the Eco-sensitive Zone;

(c)no buming or incineration of solid wastes and establishment of landfills shall be permitted in the
Eco-sensitive Zone.

(10) Bio Medical wastes.- Bio medical waste management shall be as under:
(a) The bio-medical waste disposal in the Eco-sensitive Zone shall be carried out in accordance with

the Bio-Medical waste Management Rules, 2016 published by the Government of lndia in the Ministry of
Environment, Forest and Climate Change vide Notification number GSR 343 (E), dated the 2gth M;h,
2016 as amended from time to time.

(b) No corlmon treatment facility or incineration shall be permitted within the Eco Sensitive Zone.
(11) Plastic Waste Management.- The Plastic Waste Management in the Eco-sensitive Zone shall be
carried out as per the provisions of the Plastic Waste Management Rules, 2016 published by the Government
of India in the Ministry of Environment, Forest and Climate Change vide notification number G.S.R. 340(E),
dated the 18th March, 2016, as amended from time to time.

(12) Construction and Demolition Waste Management.- The Construction and Demolition Waste
Management in the Eco-sensitive Zone shall be carried out as per the provisions of the Construction and
Demolition Waste Management Rules, 2016- published by the- Government of India in the Ministry of
Environment, Forest and Climate Change vide notification number G.S.R. 317(E), dated the 29th March,
2016, as amended from time to time.

(13) Electronic Waste.- The Electronic Waste (E-Waste) Management in the Eco-sensitive Zone shall be
carried out as per the provisions of the E-Waste Management Rules, 2016 published by the Govemment of
India in the Ministry of Environment, Forest and Climate Change and as amended from time to time.
(14) Vehicular Traffic.- The vehicular traffic movement shall be regulated in a habitat friendly manner and
specific provisions in this regard shall be incorporated in the Zonai Master plan and till such time as the
Zonal Master plan is prepared and approved by the Competent Authority in the State Government, the
Monitoring Committee shall monitor compliance of vehicular movement under the relevant Acts and the
rules and regulations made thereunder.

(15) Vehicular Pollution.- Prevention and control of Vehicular Pollution shall be complied with in
accordance with applicable laws. Efforts to be made for use of cleaner fuel for example CNG, ipG, etc.
(16) Industrial Units.- (a) On or after the publication of this notification in the Official Gazette, no new
polluting industries shall be allowed to be set up within the Eco-sensitive Zone.

(b) Only non-polluting industries shall be allowed within ESZ as per classification of Industries in
the Guidelines issued by Central Pollution Control Board in February 2^016, unless so specified in this
notification.

(17) Protection of Hill slopes.- The protection of hill slopes shall be as under:
(a) The Zonal Master Plan shall indicate areas on hill slopes where no construction shall be

permitted.

(b) No construction on existing steep hill slopes or slopes with a high degree of erosion shall be
permitted.

4. List of activities prohibited or to be regulated or promoted within the Eco-sensitive Zone.- All
activities in the Tansa-Wildlife Sanctuary, Maharashtra are being governed by the provisions of the Wildlife
(Protection) Act, 1972 (Act 53 of 1972 and rules framed thereunder) and aciivities within the ESZ shall be
governed under the provisions of Environment (Protection) Act, iOW pe of 1986) and the rules made
thereunder, and be regulated in the manner specified in the Table below, namely:- ;
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TABLE

Sl. No. I Activities
(1) I tzl

Prohibited

Remarks

(a) A11 new and existing (minor and major minerals),

stone quarryirrg and crushing units are prohibited

with immediate effect except for meeting the

domestic needs of bona fide local residents includirrg
digging of earth for construction or repair of houses

and for manufacture of country tiles or bricks for
housing and for other activities.

(b) The mining operations shall be carried out in
accordance with the order of the Hon'ble Supreme

Court dated 4'h August, 2006 in the matter of T.N.

Godavarrnan Thirumulpad Vs. UOI in W.P.(C)
No.202 of 1995 and dated 21," April, 20l4tn the

matter of Goa Foundation Vs. UOI in W.P.(C)
No.435 of 2012.

1. Commercial Mining, Stone Quarrying
and Crushing units.

2. Setting of industries causing pollution
(Water, Air, Soil, Noise, etc.).

No new industries and expansion of existing
polluting industries in the Eco-sensitive zone shall be

permitted.

Only non-polluting industries shall be allowed within
ESZ as per classification of Industries in the

Guidelines issued by Central Pollution Control Board
in Febru ary 20L6, unless so specified in this

notification. In addition, non-polluting cottage

industries shall be promoted.

3. Establishment of maj or hydroelectric
proj ects. _

Prohibited (except as otherwise provided) as per

applicable laws.

4. Use or production or processing of any

hazardous substances.

Prohibited (except as otherwise provided) as per

applicable laws.

5. Discharge of untreated effluents in
natural water bodies or land area.

Prohibited (except as otherwise provided) as per

applicable laws

6. Establishment of solid waste disposal

site and common incineration facility
for solid and bio medical waste

No new solid waste disposal site and waste

treatment/processing facility of solid waste is
permitted within Eco sensitive zorne. Further
installation of common or individual incineration
facility for treatment of any form of solid waste
generated from industrial process and health

establishment/hospitals etc. is Prohibited.

7. Establishment of large-scale
commercial livestock and poultry
farms by firms, co{porate, companies.

Prohibited (except as otherwise provided) as per

applicable laws except for meeting local needs.

8. Setting of new saw mills. No new or expansion of existing saw mills shall be

permitted within the Eco-sensitive Zone.

9. Setting up of brick kilns. Prohibited (except as otherwise provided) as per

applicable laws

10. Use of polythene bags. Prohibited under applicable [aws.

Regulate d Activities

11. Commercial establishment of hotels
and resorts . i

No new commercial hotels and resorts shall be

permitted within one kilometre of the boundary of the
I)-^+ nnl.nA A -^^ n# rrnfzr +1..o ar,fanf ..f E....-c,o"-c.ifiaro
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zorue, whichever is nearer, except for small temporary
structures for Eco-tourism activities :

Provided that, beyond one kilometre from the
boundary of the protected Area or upto the extent of
Eco-sensitive zone whichever is nearer, all new
tourist activities or expansion of existing activities
shall be in conformity with the Tourism Master plan
and guidelines as applicable.

12. Construction activities No new commercial construction of any kind shall be
permitted within one Kilometre from the boundary of
the Protected Area or upto extent of the Eco-sensitive
Zone whichever is nearer:

Provided that, local people shall be permitted to
undertake construction in their land for their use
including the activities listed in sub paragraph ( 1) of
paragraph 6 as per building byelaws to meet the
residential needs of the local residents such as:

(i) widening and strengthening of existing roads and
construction of new roads;
(ii) Construction and renovation of infrastructure and
civic amenities;
(iii) Cottage industries includirg village industries;
convenience stores & local amenities supporting eco-
tourism includirrg home stays; and
(iv) Promoted activities listed in this Notification.
(b) Provided further that the construction activity
related to small scale industries termed as White
Category, not causing pollution shall be regulated
and kept at the minimuffi, with the prior permission
frorn the competent authority as per applicable rules
and regulations, if any.
(c) Provided also that beyond one kilometre it shall
be regulated as per the Zonal Master Plan.

13. Small scale non polluting industries. Non pollutirrg industries termed as White Category as
per classification of industries issued by the Central
Pollution Control Board in February 2016 and non-
hazardous, small-scale and service industry,
agriculture, floriculture, horticulture or agro-based
industry producing products from indigenous
materials from the Eco-sensitive Zone shall be
permitted by the competent Authority.

14. Felling of Trees (a) There shall be no felling of trees on the forest or
Government or revenue or private lands without prior
permission of the competent authority in the State
Government.

(b) The felling of trees shall be regulated in
accordance with the provisions of the concerned
Central or State Act and the rules made thereunder.

15. Collection of Forest produce or Non-
Timber Forest Prodr.L NTFP).

Regulated under applicable laws.

16. Erection of electrical and
communication towers and laying of
cables and other infrastructures

Regulated under applicable laws Underground
cabling may be promoted.
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-t'l . 
I 
Infrastructure includirg civic

I amenities I Shall be done

I applicable laws,
I guidelines.

applicable laws,
guidelines.

Regulated under applicable laws

Regulated for commercial p,rrpo.. under appricabre
laws.

Regulated under applicable lawi

Permitted under applicubl.
Fishing practices may be permitted as reco,mended
by co--ittee heaied by District colrector rDistrict Level Biodiversity Management
Committee. Priority may be eiven to local villaoes

with mitigation measures, as pe,
rules and regulation and available

with mitigation measures, as per
rules and regulation and avalrable

18. Widening and strength.nirg of
existing roads and construction of new
roads.

Protection of Hill Slopes and river
banks

19.

20. I Movement of vehicular traffic at nighr
I

I

I Under taking other activities related to
tourism like over flying the ESz area
by hot air balloon, helicopter, drones,
Microlites, etc.

Ongo
practices by local cornmunities along
with dairy farming, aquaculture and
fisheries.

2t

22.

23. Ijrscharge of treated waste
waterleffluents in natural water bodies
or land area.

ground water

The
be avoided to enter into the water bodies. Efforts to
be made for recycle and reuse of treated waste water.otherwise the discharge of treated waste
watetleffluent shall be regulated as per applicable
lalvs.

a) The extraction of surface water and ground water
shall be permitted only for bona fide ugiirrltural use
and domestic consumption of the oclupier of the
Iand. 

I rr'v

(b) Extraction of surface water and ground water for i

fffi{fi'TffHxfirnd]ili*$nlpermitted.

24.

 F I ^'25. 
I Open Well, Bore Well etc. for

er usage
e authority.

_R.grlut.d unde.
26. Solid Waste Manasemenr
27.

()-
In f rnrlr r nf i nn nf Er,..#rLrrr r_,.t lzr.Lrtlu uPgurgs. I t(:egutated under applicable laws.

..grtu

..grlut.d und.r u

.gulu ubl. lu*r.
ctivities
I lt{ . - 

-

hall be actively promoted.

hall be actively promoted.

rall be actively promoted.

Lo g&s, solar light, CNG,
omoted.

,utt Ut

LPG etc. to be u.ti*fy

28. Eco-tourism activities
V.t i

promoter

I Rain water harv.
1 ,^
I ur,qanlc tarrrung.

I 
Adgqtion of green technology for all

J 4ctrvrtres

Cottage industries irrtrO@
aftisans, etc. 

I

Use of t
fuels. 

I

IR
I

ln
I

l-t
IA
IslF
IS]
I

ls
L-
lsr

Bi
pr

SI

29.

30.

31.

32.

33.

34.

3s.

36.

Commercial use of firewood.
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3'l .

38.

39.

40.

Use of eco-friendly transport. Shall be actively promoted.
Skill Development. Shall be actively promoted.
Restoration of Degraded Landl
Forests/ Habitat.

Shall be actively promoted.

Shall be actively promoted.Environmental Awareness.

(b)

(c)

(d)

(e)

(0

(e)

(h)

(i)

0)

(k)

(l)

(m)

(n)

Implementation of prohibited activities shall come into effect from date of publication of Notification.

.5. Monitoring Committee. The Central Govemment hereby constitutes a committee to be called the
Monitoring Committee, monitoring of the Eco-sensitive Zone, which shall consist of the following members,
namely:-

(a) the commissioner of Konkan Revenue Division - chairman;

a representative of the Ministry of Environment and Forests, Government of India - Member;
a representative of the Central Pollution Control Board, Government of India - Member;
a representative of the Chief Wildlife Warden Government of Maharashtra - Member;
a representative of the Department of Ivlines, Government of Maharashtra - Member;

a representative of the Department of Industries, Government of Maharashtra - Member;
a representative of the Department of Revenue, Government of Maharashtra - Member;

a representative of the Department of Irrigation, Government of Maharashtra - Member;
a representative of the Department of Public Works, Government of Maharashtra - Member;
two representatives of Non-governmental Organizations working in the field of environment
(including heritage conservation) to be nominated by the Government of India - Member;
the Regional Officer, Maharashtra State Pollution Control Board, Mumbai- Member;
the Senior Town Planner of the area - Member;

Representative of Biodiversity Board, - Member

The Deputy conservator of Forest, Shahapur Division, Thane - convener.
6' Terms and References:(1)The powers and functions of the Monitoring Committee shall be restricted to
the compliance of the provisions of this notification.

(1) In case of activities requiring prior permission, under the provisions of the notification of the
Government of India in the Ministry of Environment and Forests number S.O. 1533, dated the l4th. September, 2006 published in the Gazette of India, Extraordinary, Part II, Section 3, dub-section (ii),
the Monitoring Committee shall refer such matters to ths State Level Environment Impact
Assessment Authority constituted under that notification which shall grant the clearances in
accordance with the provisions of the said notification.

(3) The Monitoring Committee may invite representatives or experts from concerned Departments or
associations to assist in its deliberations depending on the requirements on issue to issue basis.
(a) The Chairman or the Conveyor of t!. Monitoring Committee shall be competent to file complaints
under section 19 of the Environment (Protection) Act, 1986 (2g of 1986) against any pe.son who
contravenes the provisions of this notification.

(5) The Monitoring Committee shall submit the annual action taken report of its activities by the 31.t
March of every year to the Central Government in the Ministry of Environment and Forests.

(6) The.Central Government in the Ministry of Environment and Forests shall give directions, from timeto time, to the Monitoring Committee for effective discharge of the func-tions of the ivlonitoring
Committee.

[F. No . 25/4ll20l 6-ESZ]

LALIT KAPUR, Scientist'G'
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Geo Co-ordinates of Eco sensitive zone of Tansa wildlife Sanctuary

List of Revenue vilage failing within Eco sensiti ve zoneof Tansa wLS

Annexure II

Annexure III

(-n-n r.rl i rt .r I fD rI-l

S.N
C(I I'D,

I f ofi*"J^

73" 10, 59.55" E
73b

73.
,r"
73.

73" lr, 46.16" E
73"
73"
736

73"

73" 26' 51.40,, E
73"
73"
73"
73.
73"

I
r,/4 Lr lutIE,r.rum

lg" 29, 07.17" N19"3m
lg" 33' 24.99" N
19" 37' 27.95" N

19.46m
lg" 49, 14.93" ND"4sm
lg" 45'36.23" Nl9o+ffi
l go 42' 36.51" N

1g":om
l go 3l' 05.67" N
lg" 29, 10.96" N
19"28m
19"25m

2

3

4

5

6

7

8

9

l0
11

t2
l3
t4
15

t6
t7
t8

co-ordinate of Tansa wim
Latitude Longitude

l go 31' 01.99" N 73" I0, 29.49" E
190 37'. 07.32" N 73" 09, 41.31" E
l go 37' 09.54" N 730 09, 40.90" Elg" 47' 47.52" N 73" l g, 19.24,' E
1go 44' 50.I 1" N 73" 24' 17.09" E
lgo 35' 59.79" N 730 21, 42.20,, Elgo 25'34. lg" N 73" 17, 19.44" E

Sr.
No. Division Taluka Village
I Latitude !g!gitude2 3

T"h"rp*
4I Sh ah q?1r rr Shahapur

--do--
--do--

5

?
3

v r r wllt- l-r L

--do--
--do--

19"32'49.gg"N 73013,41 .16'.,8

73"14,11 .35"E
Khoste

Vedavahal
go3 l'39.42"N

l go3 1'59.33 "N4 --do-- --do-- I J" lZ',lg-gl{"F
Vehelonda 903 l,37.gg"Nm5 --do-- --do-- I J" L l',24.61 F,

Savroli kh.
6 --do-- --do--

/J"lu'4l.l l".b
Fr^r\ I Ar{ ^Dimbha 9"32',34.34"N

7 --do-- --do-- I J" LZ',l/-41 h
Ashai 19"33'53.65"N -t 11

8 --do-- --do--
--do--

- -o----
Waveghar

J-I+'.I l.)I".U
9 --do--

9"32',55.79"N 73"15'33.39"E
lYqghivali l go3 4'09.42"N10 --do-- --do-- I J" I2',49.2_J " l-..

Bhavase

Nevre
19"32'29.47"Nt1 --do-- --do--

-do-

I J" L+',46.65 ".8

t2 --do--
lgo33'3 9.73 "N 73013'27.99"E

Khor 9"30,17.97"Nt3 --do-- Bhiwandi I J" 14'05.77"8
1.1,OI1r<<2OilDNqwade pt. 19"28'06 6i "N

S.N.

A
B
C

D
E
F

G
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l5 Shahapur Shahapur Bhorande Lg"2g'39.50"N 73"13',40.41 "E
t6 --do-- --do-- Pivali rg"2g'42.36"N 73"I2',32.65"E
t7 --do-- --do-- Vandra 19"29'57.77"N 73" Lz',53.5 g"E
18 --do-- --do-- Mahuli lg"2g'1 9.30"N 73"16',07.27"8
t9 --do-- --do-- Katbav pt. 19"26', 1 1.92"N 73"14',49.97"8
20 --do-- --do-- Dahagaon pt. 19"25',22.99"N 73015'.29.67"8
2t --do-- --do-- Khativali pt. 19"24',49.00"N 73016'36.93"E
22 --do-- --do-- Veheloli trf Aghai pt. 19"24'49.93"N 73"I7',43.7 5"8
23 --do-- --do-- Valshet pt. 19"25'24.99"N 73"18',24.07"8
24 --do-- --do-- Asangaon pt. 19"26'30.39"N 73"1,9',24.10"E
25 --do-- --do-- Savroli bk. Pt. 19"2J',23.03"N 73" 18'17 .06"8
26 --do-- --do-- Shahapur pt. 19"27',O9.23 "N 73" 14',34.3 1 "E
27 --do-- --do-- Awale 19"27'3 9.00"N 7 301 7'00.03 "E
28 --do-- --do-- Chandroti 19"29'39.53"N 73"r7',12.',l 6"8
29 --do-- --do-- Karade l,9"2g'26. 16"N 73" 17',34.30"E
30 --do-- --do-- Cherpoli pt. 19"27',5 1.27"N 73'20',06.J 6"8
31 Shahapur Shahapur Kambare pt. 19"3 4',19.30"N 73" 1 1'10.09"E
32 --do-- --do-- Aware pt. 19"29'29.96"N 73"20',41 .10"E
33 --do-- --do-- Kharivali trf Aghai pt. 19"27',33.03"N 73"21'59 .73"8
34 --do-- --do-- Arjunali pt. 19"29'33.26"N 73"22'50.45"E
35 --do-- --do-- Saralambe pt. 19"29'35.59"N 73"23',07.42"8
36 --do-- --do-- Pendharghol pt. 19"29'45.49"N 73"20',07.92"E
37 --do-- --do-- Pundhe pt. 19"29',29.30"N 73" I9',35.46"E
38 --do-- --do-- Atgaon pt. I9"30'14.9g"N 73"19'29.02"8
39 --do-- --do-- Sakhroli pt. 1903 1'13.71 "N 73" 19'1 3.71 "E
40 --do-- --do-- Kanvinde pt. 1903 |',47.30"N J3"19'.49.46"8
4L --do-- --do-- Pendhari 19"32'2'.7.50"N 73" 19'29.56"E
42 --do-- --do-- Mamnoli 19"28'39.93 "N 730l7',56.04"E
43 --do-- --do-- Mohili 1 903 3',12.34"N 73014',29.39"E
44 --do-- --do-- Nandgaon trf Aghai 19"32',23.91"N 73"19',34.29"E
45 --do-- --do-- Kalamgaon pt. 19"32'09.66"N 73020',20.13 "E
46 --do-- --do-- Lahe pt. 1903 3',21.39"N 73"21'35.5 I "E
47 --do-- --do-- Umberkhand 19"34'06.90"N 73"22'00.30"E
48 --do-- --do-- Khardi pt. 19035'16.61"N 73"22'58.35"E
49 --do-- --do-- Ghanepada I 9'3 5'3 1 .55 "N 73"22',20.25"E
50 --do-- --do-- Pimpalpada pt. 19"3 6',07.36"N 73"22'55.85 "E
5l --do-- --do-- Ambivali trf Sakurli 1903 8',44.73"N 73" 19'12.27"8
52 --do-- --do-- Belwad 19038'53.15"N 73" 17'08 .25"8
53 --do-- --do-- Bendekon 1903 6',12.42"N 73021',44.29"E
54 --do-- --do-- Palshin 1903 6',17.76"N 73"21'13.03 "E
55 --do-- --do-- Dudhar 19"35'49.17"N 73"22'20.04"8
s6 --do-- --do-- Dahigaon 19036'38.51"N 73"20',35.43"8
57 --do-- --do-- Tembhe 19"39'26.97"N 73" l5'54.59"E
58 --do-- --do-- Varskol pt. 1903 6',l3.gg"N 73"23'10.7 5"8
59 --do-- --do-- Shirol pt. 19"37'59.34"N 73"24'.45.49"8
60 --do-- --do-- Dapur 19"40' 12.04"N 73"23',22.52"8
6T --do-- --do-- Ajnup pt. 19"39'06.23 "N 73"22',30.92"8
62 --do-- --do-- Mal pt. 1,9"41'32.20"N 73"27 '33.03 "E
63 --do-- Mokhada Kashati 19"43'36.44"N 13"23'06.49"E
64 --do-- --do-- Kochale pt. 19"43',40.10"N 73025',49.29"8
6s --do-- --do-- Kinista pt. 19"44' 10.99"N 73025'.04.91 "E
66 Shahapur Mokhada Udhale pt. 19"45',II.7 g"N 73"24',36.64"8
67 --do-- --do-- Sawarda 19"42',00.17"N 73"22',29.91 "E
68 --do-- --do-- Washind 19"45'33.95 "N 73"22',41.39"E
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t2l Jawhar Wada Nishet 1903 9',32.25"N 73015'.41 .25"8
122 --do-- --do-- Gargaon 19"44',49.69"N 73"r2',25.22"8
r23 --do-- --do-- Pik 19"43'56.61"N 73"09'57.09"E
r24 --do-- --do-- Parali 19"42',35.28"N 73015'3 7 .57"8
125 --do-- --do-- Shilottar 19"44'. 14.75"N 73"10'47 .7 5"8
126 --do-- --do-- Varsale 19"45'38.33"N 73"14',6. l0"E
127 --do-- --do-- Paste 19"43'30.13"N 73"09'01.20"E
128 --do-- --do-- Sasne 19"43'00.00"N 73'08'10.04"E
129 --do-- Mokhada Botoshi 19"48'29.27"N 73"23',51 .26"8
130 --do-- --do-- Kurlod 19"48'.42.49"N 73"23'.29.69"E
131 Thane Bhiwandi Vape 1go 29'22.79" 730 L0'26.52"
132 --do-- --do-- Ghotavade 190 29', 51 .59" 730 10'04.94"
r33 --do-- --do-- Chichvali 1go 29' 13.30" 73' 08',42.16"
t34 --do-- --do-- Mainde 190 29', 51 .69" 730 10' 05 .17"
r35 --do-- --do-- Kelhe 190 27'. 34.59" 730 rz', 15.40"
t36 Thane Bhiwandi Khanivali 190 25',18.81" 730 13' 17.40"
137 --do-- --do-- Sagaon 190 30' 52.04" 730 08' 59 .21"
138 --do-- --do-- Eksal 190 30' 27 .46" 730 08' 17 .38"
139 --do-- --do-- Devchole 1go 30'40.71" 73' 10' 01 .78"
140 --do-- --do-- Kunde 190 28', 49.28" 730 07' 06.40"
t4t --do-- --do-- Karmale l go 27' 55.42" 730 08' 01 .05 "

r42 --do-- --do-- Base 190 27', 51,.23" 730 0g' 05.60"
143 --do-- --do-- Newade 1go 27', 22.09" 730 12', 02.J3"
144 --do-- --do-- Pachhapur 1go 2l' 44.17" 73' l0'26.20"
t45 --do-- --do-- Mohandule 190 25'. I 5.75 " 730 ll' 42.06"

1.

2.

3.

4.

Proforma of Action Taken Report:-Eco-sensitive Zone monitoring Commrr,..lt*"t-''
Number and date of meetings

Minutes of the meetings: Mention main noteworthy points. Attached minutes of the meeting on

separate Annexure.

Status of preparation of Zonal Master Plan including Eco-Tourism Master Plan

Summary of cases dealt for rectification of error apparent on face of land record. Details may be

attached as Annexure.

Summary of cases scrutinised for activities covered under Environment Impact Assessment

Notification,2006 Details may be attached as separate Annexure.

Summary of case scrutinised for activities not covered under Environment Impact Assessment

Notification,2006 .Details may be attached as separate Annexure.

Summary of complaints ledged under section 19 of Environment (Protection) Act, 1986.

Any other matter of importance.

5.

6.

7.

8.

Digitally signed
L-., Al l\V L1l ll\nn D

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-l10064
and Published by the Controller of Publications, Delhi-l 10054.
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ft*\xe cItem No.50

BEFORE THE NATIONAL GREEN TRIBUNALPRINCIPAL BENCH, NEw DETHI

original Application No.10 s /20 1B

Indian council for Enviro-Legal Action Applicant(s)

Versus

Ministry of Environment, Forest andClimate Change & Ors. 
'

Respondent(s)

Date of hearing : 2Z .O2.2Olg

Advocate for R_3, CGwi-*,, 
- ^r'il\J.-r\r,

Mr. Mukesh verm",Ha#&ate for,,"" 
i R_4 

+t'::ir --r I,F.i-li,Yr1Y.,i\z{-tt

..;-, -,
1' In this Application the Applicant has contended that a
large number of Brick kilns are operating in Tansa valley in
Thane and palgarh, District of Maharashtra without any
Environmental Clearance. He has, therefore, prayed for
prohibiting the operation of Brick kilns and other ponuting
industries in eco-sensitive Tansa Valrey and also prayed to

Court No. 2
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Fertile Agriculture Land and ecologically fert,e Tansa
VaIley.

2. In the reply affidavit filed on O4.O4.2O1| on
behatf of the Respondent No. 1 it was submitted that
Ministry of Environment& Forest had published draft
Notification on Tansa Wildlife Sanctuary under
Environment (protection) Act, 1gg6 0n 10th August, 2017. it
has now been submitted today that the said notification
has lapsed because of want of cornrnents from the state

ffiffiment 
of Maharashtra. rt is nffio$#*y to mention

' '1''i::"":':i::r::.. :: t"'"prohibited in the,,'6J3'-..nsitive 
zor-),e,, h6llowjng activities

(a) nE

=1ooffidor 
minerals), Stone

uairying and crushing units
are prohibited with immediate
effect except for meeting thedomestic needs of bona fidelocal residents includingdigging of earth forconstnrction or repair of

houses and for manufacture ofcountry tiles and bricks forhousing and for other
activities.

(b) The
shall be

mln1ng
carried

operations
out in

,',iliiii

.,.,::,::i :,'l iii:ii:
::::'.

.;iiiil"l""r"""
:: :rl.:rr.ri:l:::j:l::t::ii:

.li:...::r:l
:,j::.

rii,.

1:.1,.... i.i

':::rji::::::. :i: ji::i:...

r-zr-r^lrrrrr.;I ulali- .r""i 1 ,rft

st-o,,,,,,,*,g Quar a
,

andc * "",;:-'^o-',i iliili:,:iiii :iii.,ti :
: 

i;:,::i i;i t;,,:,t,:,,i 
.:, , ,

,,1

Ei
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accordance with tm
the Honble Supreme Court
dated 4th August, 2006 in the
matter of T.N.
GodavaranThirumulpad Vs.
UOI in W.p.(C) No. 2O2 of
1995 and dated2 1st April,
2014 in the matter of Goa
Foundation Vs. UOI in W..p.(C)
No. 435 of 2012.

Setting of
causing
(water, Air,
etc.)

industries
pollution

Soil, Noise

No new industries and
expansion of
industries in
zone shall be

existing polluting
the Eco-sensitive
permitted.

Prohibited
othE-ftise
applicabl,e

'(bxcept 
as

ffiaed)

effluents
Plohioiffi r,,,,' (except 1a
"tH{fuse provided) as per
applicable laws.

Estabtinn
Waste disposal site and
common incineration
facility for solid and bio
medical waste

solid waste dGprr"tNo new
site and waste
treatment f processing facility
of solid waste is permitted
within Eco-sensitive zone.
Further
common

installation of
or individual

incineration facility for
treatment of any form of solid
waste generated from
industrial process and hearth

processing ,,,,*'of any
WardoLLS,,,,1,':':,':'l 

...]: 
:::'. 

:::::j::

ln the '""'.,,',GUidelines 
issued by

Central ., ,oifuion Control
Board 'n"".ffibnra-;,, 

2016,
unless so , pecified in this
notificatio,.''*ififfidition, non-

.ll . 3r:ri::1...

::::: IlrFi.Fii,:,':

poltutifib 
"oii!

pollutihg cottage industries
shall b,e",proffitedi
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prohibited.

6. Bstablishment of large-
scale commercial
livestock and poultry
farms by firms,
corporate, companies.

Prohibited (except as
othenvise provided) as per
applicable laws except for
meeting local needs.

7. Setting up of brick
kilns.

Prohibited (except as
othenvise provided) as per
applicable laws.

B. Use of polythene bags. Prohibited under applicable
laws.

the concerned .rA.ujhorilies lo'"immediately take action to

completely *top op"ration or all the brick kilns and

polluting industries in Tansa valley falling within 10 km

distance from the boundary of the Tansa wildlife sanctuary

forthwith. A compliance of these directions will be filed in

the Tribunal within two weeks from today.

:-

--a.--r-f. O., -,\/ *J^ J---

EdE :-*
, 3H We are of the considerea offinion that since theB F- -- ---=-"-i

d&*
Sffial' notification for Eco-sensitive zone.,gg "@rrsa wildlife.ffitu,w:. .lffi- qs..

&
. $ffi"rrctuary has not been notified till date, tf*AB,%.sensitive
ir,.ffi 1ffi4\". 1 "";

,ffi4 4#9ffi "
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with these directions, this o.A. No.

disposed of, with no order as to cost.

105 of 20 18 stand

Raghuvendra S. Rathore, JM

Dr.Satyawan Singh Garbyal, EMFebruary 22, 20 19
JK

(s.srfu)
{r{r{ffir .iT{TTtriF

(tgfi) E iFrqr) ;rqn
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..1' ]aX -nEpurY cot.',l$HRvATgrq oF FoKHsr$
JAWHAR FCIRHsr DrvrsroN, rn*oJ Wff ura-ry1fuxr*
ooo,I,-i1$il1ilfit*'il.'H:1'-T:[tpn" ffi -y,-ffi

H..|nilil " tty*$*wfunrffii.lmil* r:ntt rnrq4{,:{}fr-} $t'*.xF*t;-,?,.Er-SCtS,of ,4iT{_"fut"-,*iqqo_
ar@gmait.com

"-" -trLL$"ql)H) 
'"- 

hqr{r;nd*{ rr.mr*T.rru,qffi*rT **
4}v (Hru S*lr*irivm Zfinsl qqqsu
*rr ii.{':II 

f:I'r.r {:f .i3,[ rip; y lg] firT,r.J;T t ,, ftf;" q^f 
.

Iff,.i.rd'r-f'r'lriry rfi',:l [T.,f t*fd I rprrrrypi,T ,=ry$
,.fi rrr:f r} }. ri'"T'{ i,friiif i-t.rr'! {r .r,*u rrr }{r.;}-.,.*T rs{*T-{rrr

{trTtIf;i J,I-I"T ,,f..{ryf.o*frf,f .}{f.yjfryrf{I 
Ai*ry .- f,*m

Uiri,n,{ ;.{'Iftrt.T {nTiH}ryf {.}",q 
" lnJ{.}. t*(/**tc}

{lVZi u,.j f h [",,1 . ,\g?r;./<*q,,\f VrZ;
qrJT :r:$Tr:frff-f Hdlfffffff$f ifr{}fdf[.yr;

$Ir. Err, q-q*,lryripf }1 {3 /tc,t q ^qd
.TGiSl-{ *,t\ i.,} tryryr;f - #S 1rr+lp.rr{W

ffi'

sfr,,
qT.M,

{i-flt' r' rtmffiil qr qi?Tis'6/or-r/}-rl ffiqr qeror/q.v,a.mlemr
a-gnrr/orh- r I r i k. r j/ t t/q., q o

?. w e6pl6q-4 w.rn. s- Q o/er*q/ q t t q fr. qcft o/ r o q ri. wtrffia q-x m-qtq.'Je/mr-l/t-rl qrer.mr: ; qTEr+lwq/6rfu-ttBA/itk."t/tr/rorr ''" '-vra-tr

B. qT EFTq{Hqr+ qT.s.. {-io/qzfrq/qrqr, FE.ot/tr/**q?
r. srTqi+*sa 3r{erT-rr+tq qT rElriEF,gr/ur-rit-r/ ffiqrtrerr/q. r.r.a/meror ffiFn/ lrrTrtrr in o 1/ 1 1fr.rul"r/l"rl

sfr' ftrr*qr qkr qtr*r u.qr&( 011-6 qrsr f,r.Ersr &. q|*offiq qrd} qr€T q qt$TsTffiqwrrfisr qrhfffinr qlv E qamftq inwnru-q 3{wvr Fnxmr to fu.*. qpaeq$ FfliFrffi ryryqnT ,*ss,"? E.{r'fi n"rr$qm t"qTfr 3fldd *r* rr*or+ req wu}$T* qr tre}qrftn rrqTq ?rhfrr-dlTT eqrw "g/rtio"r., ri* t"qm *nltd qhmci $fl.rrftq*i *,u, qsrflET ?rr"{ffiT & qft{iMtm( 
ru* o ffirysq iri:rflTuq" .{qrff fi:rrflqT r,, Fqr.q*. qft+Rrft*?,ffiTf, fi{rqm} qTqwTr qrqif ffirrr-r t s.r{frTr+ qT qm-*kfin+ *.q$ ffirTtq, r rr;q+ qrrq{**.ry,;lrpananii $"wriffi *rqrftqmT nl{ql iu411u*,

I ; *.,-Y$*ffj,rlT i.d'wrryxqr.qrqt{ sft$ ffire gut qrffi ERffir ++dqT
I.A. NotttlQo(o (WZ) qi-* ftniffi ol/??AorQ {iw}

ffiF "r/qi/tc,tt {T*S*

(J.A.I,f{r .t.y(l!r:dc"r {\UZS lvitlr
qr(wrr qt* ffiT-{rfmqTfrrr
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..:oii
'd,i:
d:] .

t

{ryq Ettr rq'Ers T,T qTri 3fr"rffi {q]qvih Bffi
3{Tf,'.

il;r$r q;q$q ftlgrer q}-drfl' kqtcF ts q*crr rscl qt* ,rdriry qnefl?Fq{ ftftflqfl.ftflT 3ffiqnrq-rql {sf e,qrfl' 3Trdi{T 3rr*. ir$q. q=q*s-q ri$dd qfi ffi ,ii+ Rai.r
Qu/o\/roc';r * fr'ftrrt-qm s-d$ q-rq*q imqnlqrr*-dfr 1o ft;5ftrfrgr tqT qqiEla qhm
{Tqfrr'irrf, t"r-qT fucFnr qtdrq'r E w"{rfi $r{Frr t Hft-fffliT s-s,[rrsffi }rmQrrF,r{rr* wqTftqqr$fi +-rm tfim cnn qqdfi qfrstEqftrm ( Eco sensitive Zone) qiiT+ q-krTE ilq.R
s{sii'.'=ft qqfurT'fiar Fri$ errlim .ndt et*. qr. Bu{u,n+ qnffi{Fnt rrefl.ffi& $ffiffirm q?q-frE rrr{qnuqri rfi-d.d.qffii{ ffiftn1ar q rr-rffrpqT $ffircr $qupfi.6
3Trsr{rRTr+ q FFrq'Efr frfte+or qft?i Er sTtEi,rri qftq'Aq'rRra gtTrEr ( Eco Sensitivezone) ll{frTq trqrrqTl€'frfl*r rlq{+ qnqr-*tor eim. fl^ar*tqT+ #*lrrqfit qiT, qq1u-rnrq crffir{ q'frEdE qflEq q-e kft ry BTftryqqr s-q.is EEr.BTT.e\r}i. (er) k+tm, rosFtrqe r"lt, 3rq* ilr;rfil siryqmnrrTrrd-+ qffi qfr*f+{qlqm ( Eco sensitive Zone)tt T urrr erftgr+r qit rywqril $T.-+SI sflt. qTrTst vrsr arqw-rficr \c rrrrrTqT vqr&r snt
.rr qliilgr HrqsrunTfrm ?o rflE-r{r vqrtw atar.

q-d$tr[Es, q* q qqhT"r q vtdrirurr cr-o rrero-q. ( ffi fumr1 ) ;rE1 ffiqt+s-s-ir qr iFq"r6 r-lo/lott/l@ kflq. ltr/oq/qo1l ei;o* arQ.+uftuqra srre wteFl .FEqn'g-{r* qq, .rqi.rqoi"o r*rE q'Rqiia rtxi{,q ffi} k* qtffim sTftn,=*{r uuq-iEFEFr.3{I.r\qq (3{) k{i-*' !o S1-qs 1sX1, iFer* ilmsr erqq.nvqnrirr* +111q ,ftdiqt}*, (Eco sensirive Zone) q qr*;nqoqffi sr-** o**uftr{-q-{r -*** ( Expired )S]?qT+ q"h' ( Fresh ) q={rrc qrff$qe"n* k*qr rmr {mrqm ffid B{r3-fr.qT irTqryFT sum {qrx q-{riqfiF (q;qe"td) q.{r.qrw qi+ ffi.tr. s.fi-ql(q)//q-S/rr€ls.s'.sl(IV)/trurlrotq-qq kois c,u/*l/roq* * gnr urcrfo (ur{ft1t61 6r"t qit q-d ffi{ris wrr-c/Eu'rvqrfr-rlul?or?-i? ftqi$ nlc,l/rorR srnrgilFrqT sTtTqRuqT+ qy*qmT?r q.rTfqr"T qfffiro{ Ah (Eco Sensitive Zone ) f{ffi*
a-fi-d' ( Fresh) s-ffirE 3{Rrgq{EqI Insulsf, E;r*rqn*{rs u'rrrmwt* Fdqr T1q.{q qfuE aq.rgqE"rsiB{EF er6lqr q'iil ffi arr6il"

fiFruT 3ryqnv{rrt' fi$-{ilrm qqiqqor x-Mer-r r,q-* (Eco sensitive zan.- )f{ffr*fl' a-&d" ( Fresh} rrcfrrq aTfuWriqT _** E {wnrn{6 firfi ffidt *,aiersTfrirr$ -6rf{ sfiq" HkE frqr wqalrq{{E {rfiqr q]r4r vr€rc q_ft-{.
rromrd-mdtfr qTfrfrt {i$fr-{r* otffi sTftil sir*" 

ft

3'oo H=q,q*q H-#=q ;qrqTrr{r qfl ftGft q'i-{t fu qTfu-*r tFqrm. ?[./!o'6 .rffSM.€ og/11/1ooq #$ ffiET fr"i{rw{ qr qidtrd *{i _r*; /qrqq sfi;ruHlq-flm1 fuf\re Eco sensirive zone qiftT sroqrtr e$-efl. ,rs-i{ aT{Tr dd}rffiqlTl3lqqno,i/ Tqr$q sffr wi'Earm-{r !o.oc, ffifr..{ ffim q}-r E*o sensitive zonsqlfiluqril *t. p6= dl;rsT a{qqi,Flr qrfodrdTmt sffiTfta sqrra BTr_dfiT fui}rc EceiSensitive uone qt q{er Bihffir: BTRrqkfr 6m Tr&. .ird- !o.o, ft*1#* qflffi?fifir {}rrEco Sen*sitive eone H.,rmuirril *n qT*.
*,*qrk* qTq*mq'a*kt*Eiffi'ffi 

ru @ q*rq *$r{{nwTrrffi?*.
3::..1:::::":'** q Brwq,r E1*'qTfr-ffi !*,aci roa*i,*n qg*nqffi ers ncn
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q1ffiI drdmT qT*t.{,q_ds qlitteq?F g6ur?r;[, tfrTrT.ETq, qcr,qrg,TE, rryd] Srmi*t qqqIII itqifr
w"ntphr q-&T 3Tqrffi,ffi, rfraq6kqf qg{TrryT sftrdi}rd $-ffi &rd. i{ar+
qr{TqTTs'rr +&tq grgq.'r ftt?'r riseE, {rq'qqqq'ftqT"r ds6 qidt fttft€ tdqT q'* Reo

Cirregory q€* qkr Brq+iqr scrhTl:il sftTcitlc +#e sTrt. Non Polluting Industries ,

Godawoon, Offices, Parking Srrrto-{rrcr Tqr &"qrs $ftft 3{Tt'

B.o. il;r{T sl-qqT{uqrffi,Tf,-+ pffi qfr{fMATFT ( Ecr: Sensitive Zone) *fl'+ 1o ftFfi

3rtRT+ q]*dril t rr-qr" t1.1er mg.rryRflI{ !18 rnqTql 11rrr&qr rint aqrTt{fis1f,T-qtr{re-6' 1a Trltr6-t

wqrtqr 3nt. (q-qTk.6 mut..ET qTfrfi-+ qftF{rc"rnaa'aH B{rt.) vEq'qftf}T€ir ;r{i iFquq-rr

slT-&& rriqrfr_ ursr nrq-flTiit{ ltg rir+ ?ffi q'i€t€T ilrqffif,m t( rn* frFRn ?r;qs}-{

fg.o Sensirive zone) q}x q siqT 6fr 3,if,r qo ftF-* ffi'il i6 aITk. ?qTil 3{Tqut

liqlf SqiEF t gr;{s ft:rn"n t,*fr ensr mgqqdi{ qH qt's 6rqi}*,qrsr'M' q-r* qr

rfl-qT{T rrqrtqf ElH' BIT}. sRgnft, '$gJgffi' ft6fi'EFt"i 3TEqr 'q66qtrg6' W'} ql {I* qqtET'{Ir

(d.-qqrq) srftrpffi.T rq(g s1;t1-& (Eco Sensitive zone) sftrEftrd' itdaqr 3{Tkd. rqr{* al"r$r

3t qqnuqi+ (Eco Sensitive zone) t *{ frf}ea $riilrT* sr qhrt+ E 3rrr{rmurrrin'

spmfird q1-drd' 't6s1qffi ftrftt qr{s} sTerrr 'q;6qugp' unq"t ql qi-dtw q'q{q{q' (*C+'r)

$ftftq-q rqcr, E <=q-S-q qrcq.,,r srfttrq-q tqbl q'$-d 
"r{* 

ftqmf,'*m sTtn ft-ftq qTdtq'

g"ttr"1 sftrdq Ad-dr 3TrB'

\.oo rrq"r q-fisn-+ q|$q Eftf, i{-{r{ Srt q-i+ $slfr ;{{rqrfi*{ qqti'[rnfifl 3qfrm

t+iqr {€riEi- qtdqr{r+ aTftrrrq A..rura' +d' s{Tt. afr q-cq q$${rfr qqlq1,T ( t{T{+'t 1

BTfufrqq ts(q, r11-qfiq t1-q s{F.ift-qq"tqtb E rrarrftE (rfqgi"T) sTftrFlqq lqbt rr$v gmantl

3lqti-flT s{ftikq'q', Frq:q-rq-e E Tq Frqq q$m ffi{qt fr-qxffi +sr 3ITqt {rrutr{rr ir€ft

ffiE1Cq'H'fr+ilt.
{rilr{-qffi

W{fisrryR
*fr Erqm$Tf{'rrrrTq€rt

{1 ffcu,
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TRANSLATION MARATHI INTI ENGLISH ANNEXURE "D"
DEPUTY CONSERVATOR OF FORESTS

JAWHAR FOEST DIVISION,JAWHAR

Opp. Rajiv Gandhi Stadium,,Iawhar Dist.palghar

T e1.02520 -222252 F ax-02520 _2221 66

t

Maharashtra State

Letter(confidential) subject: Submit Report in the matter of
O.A.No. 7 8 /2020with r.A.No. t23 1ZO2O (W Z)
before Hon. National Green Tribunal
Prohibition to sale crackers & cancel license
to the sale crackers within Eco Sensitive
Zone & Wildlife Forest of Wada &
Mokhada Taluka @10 K.M. areafrom it.

To,

The Collector

Palghar

Reference: 1 your letter No.Home Ka-ute-lalilesh chavan/
M. Ra. H. L./cracker compraint/Kavi- I 123 dated 23 I I I /2020
2 our office letter No.outward No.B-20/Land/154g dated 2g/10/2022

3 Your letter No.Home /Ka-r/Te-3l wada.ka.cracker
permit/cance l/I(avi- | 443 I 22 dated O I / I 2 / 2022

4 our office letter outward No.B-20,L and/r566 datecl ot/r2r2022
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5. Your semi Govetnment letter No. Home/I(a-llTe.l,Nilesh

chavan,M. Ra. H.L. /cracker c omplaint/sR No. 02 123 dated 1 4 I 02 I 2022

1. In the online hearing dated 0611112020 before the Hon'ble National

Green Tribunal in case filed by Shri. Nilesh Suresh chavan R/at: Patil AAli'

Wada,Tal.WadaDistrict.Palgharinrespectofwhetherthereshallbe

prohibition to sale crackers & cancel the crackers licenses within Eco

sensitive zone &wild life forest & l0 K.M. area in subject No'l of our

office & detail study of report in subject No'2 is requested '

2. In reference to subject no.3 of your letter, Hon',ble National Tribunal'

pune has given decision in o.A.No .781202(wz) wlthl'A'No' 12312020(wz)

dated O3llllzoz2.In reference to letter dated OZll2l2O22 ftom Collector '

Palghar following report is submitted as per online hearing by Hon"ble

National Green Tribunal, Pune

onlglOgllg85TanasaWildlifeprotectedareahasbeengivenlegal

sated of wildlife. Under the decision of the National wildlife Board' New

Delhi dated 2710512205 , all development activities & other program within

l0K.M.surroundingareaofeverywildlifeeverywildliferequires

restrictions & it was directed to the Forest Department to proposed such

restriction within Eco Sensi t\ve zone.Accordingly the committee formed

byForestDepartmenttoinspectthehabitation&movementofwildlife&

biological & forest life within the said Eco Sensitive zone & submitted

proposaltotheCentralGovernment.TheMinistryofEnvironment,Forests

and crimate change ,Eszinform that the Notification No.2566(A) dated 10

August,2O 17 bywhich Tanasa Forest area was declared E'co Sensitive zone
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has expired & State Government was directed to issue fresh proposal in said

respect.

With the said reference the Chief Conservator of Forest Nagpur,

Maharashtra State by its outward No.Desk-

23 (2)F or est/P. K. 4 3 A Y I 3 I 4 | I 202 | -22 dated 0 4 I 03 I 2022 & Chie f C on servator

of Forest, Thane by Letter No. Desk-8fforest/I(Y-51412021-22 dated

lllo3l2\22 directed the Member Secretary @ Divisional Conservator of

Forest, Shahapur to submit fresh proposal with map for the Eco Sensitive

Zone of Tanasa Wildlife Sanctuary forest & surrounding area.

The Member Secretary @ Deputy Conservator of Forest ,Shahapur is

assisted by Jawhar Forest Division to the said fresh proposal with map for

Tanasa Forest & surrounding area,the said work is under progress.

The Hon'ble Supreme Court, New Delhi has given Judgment in Writ

Petition No.460/2004 dated 0411212006 wherein it is held that the area

surrounding the protected /ForestA.lational Park which is not declared as Eco

Sensitive Zone l0 K.M. radius shall be understood as Eco Sensitive area till

the proposed area is not finally declared as Eco Sensitive Zone.In other

words till the area surrounding Tanasa F'orest is not finally declared as Eco

Sensitive area within radius of 1o K.M. shall be understood as Eco Sensitive

Zone.

By the order of the Hon"ble National Green Tribunal, New Delhi

. dated 27 February,2Ol9 till Tanasa Eco sensitive zone is not declared finally

till then area within 10 K.M.s of radius shall be understood as Eco Sensitive

Zone & Polluting Industries are prohibited within said area. In the Eco
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Sensitive Zonedevelopment activities are not protected' Only Commercial'

In the said proposal in view of as directed by central Pollution Board, State

pollution Board all Industries falling within Red Category are prohibited. on

Polluting Industries, Godown, Offices, construction for parking are

permitted.

4. 114 villages within wada Taluka & 18 villages within Mokhada

Taluka are included within Tanasa wildlife sanctuary Eco Sensitive Zone

(The list if included villages is annexed) . 114 Villages within Wada Taluka

& 18 Villages within Mokhada Taluka listed in said annexure fall within 10

Kms. Of Tanasa wild life Sanctuary. In which the Villages of Harsole'

wada, Desai, Parali as inquired in reference No.3 are included' As a result

Selling of crackers & storage are prohibited under Environment (Prgtection

Act, 1986, falling within Eco Sensitive zone. As the Tanasa Wildlife

Sanctuary is determine as Eco Sensitive Zone of said area & Forest are

completelyprohibitedforsellingcrackers&storageinviewofthe

Environment protection Act, r9g6 & wild life protection Act,1972'

5. The said issue shall be considered in view of issues raised before

Hon,ble National Green Tribunal & accordingly report is submitted' The

said matter shall be decided at your level by considering provisions of the

Environment Protection Act,1986, Indian Forest Act,1927 & wildlife

protectionact,lgT2&otherrelatedActs'Rules&Subrules'

(N.S.Diwakar)

Deputy Conservator Jawhar

Jawhar Forest, Jawhar
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